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CENTRAL ADMINIS TR
- PRINCIPAL BENCH

ATIVE TRIBUNAL
. NEW DELHI

0.A.No. 53412004
WA Mo 210472004

Friday, this the 15" day of October 2004

Hon'ble Shri Jusis .5, 4

Aggarwal, Chairman

ce Y
Hor'ble Shri 5. K. Naik, Member (A)

Trilok Singh
india govi. Mint Moida
D-2, Sector-1, NOIDA

Surjee
IGM Moida
0-2 Sector-1, NOIDA

Govind Ballay
IGM Noida
D-2, Sector-1, NOIDA

Brij Mohan
IGM Noida
0-2 Secior-1, NOIDA

cate: Shii 5.C.Soren)

- Versus

Union of India

Ministry of Finance
Deplt. Of Economic .,
Affairs {Coin & Cuirency)
Morin Biock, Mew Delhi
Through its Secretary

india Govi. Mint
-2, Secior-1, Noida
Through its General Manager

.Applicants

..Respondenis

ORDER{DEAL)

Justice V.5, Aggarwal:

MA-210472004

MA-210472004 is allowad subject o just excepiions. Filing of a joini

appiication is permitied.

QOA-Z52452004

By viriue of the preseni application, the apolicants seek for placement
in diffarent scales and io direci the respondenis io furnish ithe suiiably

revised recruitmeant rules with respect io canteen siaff.
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2. in this reqard, it is conended that the applicants have repeatediy been
representing the respondents but the respondents as yei have ifaken ho
decision.

3 Keeping in view this fact, it is direcied thal respondent No.Z2 — india
Govi. Miﬂt, Moida — will consider the represeniation and pass an appropriaie
speaking order within six months of the receipt of a ceriified copy of ihe
present order and communicate 1o the applicanis.

4. OA is disposed of.

{ 5. K. Maik ) {V. % Aggarwal }
Member (A} Chairman
fsunilf



